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Sir,
Fam 1o intorm you that the following amount ts avanlable with Supreme Court of India for betng kept

in Fined Deposit tor the penod indicated againat the amount 1o be invested

S No. Amount (Rs.) Prosent maturity of the FDOR period of
deposit
! Rs 7.67.77,083/- (Rupees Seven Crore Sty 19.11.2010 One Yoar

Seven Lakh Sevenly Seven Thousand Nine
Hundred Eighty Thieo plus interest aceried |
thereon)

You are requested to offer, (n soaled cover, the hlahest rate of nterest for the above depositin
the tollowing format, failing which the quotation will summarlly be rejocted

Amount [Poriod of | Rate Rate valld upto :Nol Worlh of the |
Investmoent 1‘ [ bank,

|

|

10.11.2019

The offer should be handed over personally to the undersigned under acknowledgment upto 5,00
p.m, on 18.11,2019,  No offer will be entertained after the stipulated date and time.  The rate

offered In response to this lotter must be valid till 19,11,2019. The amount and date of
opening_of the bid_should_bo mentioned on the sealed cover In which the offer e sont falling
which the sealod cover shall not be entortained’, Tho sealed cover shall be opened in the Chamber of
Registrar (Admn.) at 5,30_p,m, on tho samo day. Your authorizod reprosentative 15 roquostod Lo remain
present in the chamber of Registrar (Admn.) at that timo,

Opening of the tender shall bo followed by open bidding for quoting rate higher than the highest
rale offered in writing by any bank in responso to this lotter,  The highest rate offored by any bank in
response to this letter will_ be takon as floor/ reserve rate and bidding will bo permissiblo only at a
higher rate, The bids will have to be given on the spot and the highost bid will bo accopted by Registran
(Admn.). In case, the interest rato olferod by moro than ono banks ls samao, tho deposits will be given o
the bank having highest net worth,

You are, therelore, requested to authorize an olficer for attending the olfico of Rogistrar (Adimn ) to
offer a rate higher than the rate quoted in the tender,

Tha reprosentative of tho banks, It so presont In tho bld will bo givon 30 minutos timo after
opaning of the quotation to enhanco thelr rato, It s0 doesirod, and tho bid shall bo finalizod at 6.00
p.m. on the dato of bid.

It Is for your furthor Inlormation that in viow of Clrcular No, 23/2015 datod 28,12.2015 of
Central Board of Direct Taxos (CBDT) It has hoon docldod that NO TDS 15 to bo doductod on tho
FDRs mada In the namo of Reglstrar Gonoral or any othor authorlty, pursuant to Court's directions
Henco, you are roquosted to makoe suro in your rosponso lottor that NO TDS shall bo doductod uﬁ
such FDR during the pondoncy of the mattor, )

Thanking you

/ ( r' ( Yourn faithfully,
0AltA
~ V) ¢

( n( /\ (v\ﬂ/n"{f‘" /.1‘).(/////'>

(KAILASTH GHANDI 11)
& A cum-D DO

r
\l?'” f;“[l“'llln(;(””l of |”,“‘l

. )
({Q’{t// /’}/’

Scanned by CamScanner



